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I'TAMIL NADU] ACT No. XXII OF 19572,

(TuE [TAMIL NAbu] (TRANSFERRED TERRITORY) EXTENSION
oF LAws Acrt, 1957.)

(Re«feived the asseni of the President on the 14th Decemkber
1957; first published in the Fort. St. George Gazette
on the 18th December 1957.) E oo

An Act to extend certain laws to the transferred territory
in the 3[State of Tamil Nadu].

' WHEREAS *it. is expedient to provide 1hat ceriain laws
should be extended to, and by virtue of such extension

should be in force in,the transfcrred ierritory in the
3[State of Tamil Nadu]; . - o '

.Be it enacted. iﬁ\thé, Eighth ?Y"ear"ofihe' Republic: of R
India as follows :—= =~~~ DA
1, (1) This Act may be called.t he *[Tamil Nadu] (Trans- Short title ar
ferred Territory) Extension of Laws Act,1957. T commencemen

" (2) It shall comeinto force at once. |
. 2, Inthis Act, unless the context otherwise requires,— D. finjtion
(@) “existing law” means any law, Ordinance, Pro- * " .
clamation, regulation, order, by-}a.w or rule passed or made
before the commencement of this Act by any Legislature,
authority or person having powert o make such a law, Ordi-
nance, Proclamation, regula’ion,order, by-law or rule;
"L () “transferred territory ” means the Kanyakumari
district and the Shencottahtaluk of the Tirunelvelitisisict.

1These words were substiiuted for the word ‘‘Madras” by
the Tamil Nadu Adaptation of Laws Order, 1969, as amended by,
the Tamil Nadu Adaptation of Laws (Second Amendment) Order,
1969, ‘ s

2 Por Statement of Objects and Réasons, see ForiSt. George
Gazette, Extraordinary, dated the 17th Qctcber 1957, PartIV-A;
page 79. L

8 This expression was substituted for the expression ‘¢ State of
Madtgs * by i:hc Tamil Nadu Adaptation of Laws Order, 1969, as
amended by the Tamil Nadu Adaptation, of Laws (Second Amend-

ment) Order, 1969.
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xtension of 3. So much of the enactments specified in the Schedule

- emactments.  gg g in force onthedate of the commencement of this Act

in the 1[State of Tamil Nadu] except in the transferred
territory and relates to matters with respect to which the
State Legistature has power to make laws for the State is

S | hereby extended to, and shall be in force in, the transferred

territory.

9 Construction of 4, (1) Any reference in any enactment specified in the
. Jeferences to g poquleto a law which is not in force in the transferred

o..laws not i : v . . . )
fomenﬁl tlﬁe territory shall,in relation to that territory, be construed

as a reference to the corresponding law,if any, in force
“inthat territory. | e
(2) Anyreference in any existing law which continues
to beinforceinthetransferredterritory afterthe commence-

" ment of this Act to any law repealed by section 6 shall, in
relation to that territory, be construed as a reference tothe
enactment specified in the Schedule corresponding to the
law so repealed.,

-’ Construction of S, Any reference, by whatever form of words, in any
fl‘,efelfen.ces.to existing law to any authority competent at the date of the
authorities  pacsing of that law to exercise any powers or discharge

where new functions in the transferred territory shall, where a

been constituted corresponding new authority has been cowustituted by or
under any enactment now extended to the transferred
territory, have effect as i¥it were a refer:ncetothat new

o _ authority, ,

Repealof : = @, .If,'immedigtely beforethe commencement of this Act,

;:::‘vgesponding there is in force in the transfuiz:? ‘eir'tory any Act, Ordi-
o nance, Proclamation,regulation, order, by-law, rule or other

law correspondirgto an enactment specificd in the Schedule
whather such Act, Ordinance, Proclamation, regulation,
order, by-law, rule or other law is in force by virtue of
Section 119 of the States Reorganisation Act, 1956 (Central
Act 37 of 1956) cr by virtue of any other legislative power,
such corresponding law shall, upon the commencement of
this Act, stand repealed to the extent to which the law
relatesto matters with respectto which the State Legisla-
ture has power to make laws for the State.

Savinge. 7. (1) Therepeal by scction 6 of this Act of any corres-
pon ling existing law shall not affect—
. (a) the previous operaiion of any such law or any-
thing done or duly suffered thereunder, or

1This expression was substituted for the expression ¢ State
%J{;{[adras” by dtlhe l;l“amil rjtradu‘ Adaptatlon of Laws Order
o, as amende v the Tamil Nadu Adaptation of Laws
(Segond Amendment, Grger, 1969. P of Laws
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. () any right, privilege, obligation . or liability
- acquired, accrued or incurred under any such law, or -

(@ ‘any penalty, forfeiture or punishment incurred
in respect of any offence committed agdinst any such law, or

- (d) any investigation; ;legé.l proceeding or remedy
in respect of any such right, privilege, obligation, liability,
penalty, forfeiture or punishment as aforesaid;

. ~and any such investigation, legal proceeding or
remedy may be instituted, continued or enforced and any
such penalty, forfeiture or punishment mey be imposed as
ifthis Act hed not been passed.

(2) Subject to the | rovisions of sub-section (1), any
‘thing done or any action taken including any 2ppointment
or delegation made, notification, order, instruction or direc-
tion issued,rule, regulation, form,by-law or scheme framed,
certificate,permit or licence granted or registiation cffected,
under such corresponding existing law shall be decmed to
have been done or takenunder the corresponding provision
of the enactment as now extended to, and in force in, the
transferred territory and shall continue in force
accordingly, unless 2nd until superseded byanything done
or any action taken under the said enactment. o

' 8. For the purpose of facilitating the applicetion in the  Powers of coutts -
transferred territory of any enactrnent specified in the Sche- 2040ther . -
‘dule, any court or other authority may construe such enact- purposes of
ment with such alteretions not affecting the substance as facilitating

may be necessary or proper to adapt it to the matter before gpéi_cation o f
- the court or other 2uthority. . Clws e

9, (1) The '[Tamil Nadu] Survey and Bounderies Act,1923 Extensionof - .
([Tamil Nadu] Aci VIIZ of 1722), asamended by sub-section 1{2?3“{};?(?? o
" (2) is hereby extended to, and shall be in force'in, the 1923" and
transferred  territory; and sections 4 to 3 shall apply XXXII of 1950, .
in relation to that Act as if it had beenincluded inthe SRS S

" Schedule. |

1. These words were Substitxvx‘téd for the word « Madras ” ,_byihé L
‘Tamil Nadu Adaptation of Laws Order, 1969, as amended by the .
Tamil Nadu Adaptation cf Laws (Second Amendment) Order, 1969. - - -
8 This éxpression was substituted for the expression ‘‘Madras
" Acts” by the Tamil Nadu Adaptation of Laws Order, 1970. . .
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.ot (2) The: Act aforesaid shall be amended as \foll'o.w's,
“ “that is to say; in section 2, after clause (ix), the following
| . clnuse shall b: added as clause (x), nemely :—

oo () “Village headman? and ¢ village -accountant.’
“in relation to the Kanyakumeri district and the Shencottah
.taluk of th: Tirunelveli district respectively include “village

“officer’” and ¢ villnge assistant.

.. .(3® Th: Y{Tyomil Nadu] Animels and Birds Sacrifices
. Prohibition Act, 1950 (}{Tamil Nadu] Act XXXI1I of 1950),
as amended by sub-scction (4) is hereby extended te, and
“sh~ll1 be in force in, the trensferred territory; and sections
4 to 8 shall apply in reletion to that Act rs if it had been
included in the Schedule.,

(4) The Act aforcsaid shall be smended as follows,
-that is to say, for clause (¢j o1 scoion £, the following
clause shall b substituted, namely - : ‘

“(c) ‘ termple” means, in any area inthe State else-
where than inthe Kanyakumari district and the Shencotteh
taluk of the Tirunelveli district, 2 temple as defined in
s:ction 6, clruss (17) of the Madras Hindu Religious and
Ch~riteble Endowments Act, 1951* (Madras Act XIX of
1951), and in eny are2 inthe Kanyakumeri disirict and the
Shencotteh taluk of the Tirunelveli district, a temple as
defin-d 1n scc.ion 2, clause (1) of the Travencore-Cochin
Templ: Entry (Removal of Disabilities) Aci, 1950 (Travan-
core-Cochin Act XXVII of 1950). |

Repeal of 10, Th: Travancore Rationing Preparatery Measures
Travancore Act, 1119 (Tizvencore Act XI of 1119), the Travancore=
;\:(ti %?aggnl clolri Cochin High Court Act, 1125 (Travancore-Cochin Act V of
Cochin Acts ~ 1125) as subs.quently amended, and the Code of Civil
V or 1125 and Procedure (Travancore-Cochin Amendment) Act, 1951
XVILotf 1951.  (Travancorc-Cochin Act XVIT of 1951), in so for as they
oy - apply to,end erein force in, the transferred territory are,
' subject to scc.icns 4, 5, 6 and 7, horeby repealed.,

" These words were stibstituted fo;‘ the word *“Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
* Tamil Nadu Adaptation of Laws (Second Amendment) Order,

1969,

* See nnw thr To-l Nidu Hindg Palizous znd Charitable
Endowmenis A%, 1575 Tamdl Wadu #0022 of 1959 seetion 6
Clause (22),
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11, If any. dxmculty arises in giving effect to the provi- Power o
- sions of this Act or of any enactment extended to the remove dlﬁcUId
{transfurred terntory by this Act, the Stete Government, as ties. - . .
‘occasion may.require, may, by order, do anything which

; appears to them n»c ass°ry | for thr* purposc ofrcmovmg the o ot f '
o - THE SCHEDULE. ) R T
‘ | 1 ~ “}:fg;q Y g (S’ee‘sect‘]on’3.’)’ - ‘ Lo ‘,x’.zj G R
Year. Number. T ';,.S'vl;d,'{'tﬂile.'-f’ / o s EE R
o e T ey | |
Cooesfo et oo CENTRAL ACTS.
1849 X “The’ 1[Tefmﬂ Nadu] Revenue Conmssxoner T
- ” e Act, 1849 v
"1850" XII ‘The Pablic Accountants Default Act, 1850, = '
1830.... . . XV The Judicial Ofﬁcers’ Protectxon Act, 1850.. .
1850 xxxvn The Publi¢ Servants’ (Inqmues) Act, 18%0. .-’ . .
1873 - T The{Tamil Nadu] Civil Courts Act, 1873 ‘
1882 . V The Indian Bascments Act, 1882,
1883 . XIX TheLand Improvement Loans Act, 1883, """
1884° X ‘The Agriculturists’ Loans Act, 1884, "'
1887 - . IX..The Provincial Small Cause Courts Act, 1887 -+
1890 X1 Tl;e g&eventlon of Cruclty to Animals Act, ,

1894 IX The Prisons Act, 18947 e e
1897. . . -KI- The Epidemic Discases-Act, 1897. g 5
1898 - - - III The Lepers-Act, 1898, : L e L
169 = XII The Glanders and Farcy Act, 1899, %
1900 ' IO The Prisoners Act, 1900,
1917 "V The Destruction of Records Act, 1917.
1920V The Provincial Insolvendy Act, 1920. ]
1920 . - 'AXXXIII The Identification of Prisoners Act 1920,
1923 xxm "The Legal Practitioners (Women) Act, 1933,

| 1932 - XXIII The Cnmmal Law Amendment Act 1932,

1 Theso woards ware subsmutcd for the word ¢¢ ©Madras” by the
Tamil Nadu “Adaptaion of Laws O. der, 1959, as amended by the.
~ Tamil Nadu. Adaptauon of Laws. (Secdnd Amendment) QOrder, 1969
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- Year.  Number. Short title,-
W ®) .
1[TamiL NADU REGULATIONS].
1803 I The 2[Tamii i¥udiu] Hoard of Revenue Regula-
tion, 1803. ,
1803 I The 2[Tamil Nadu] Colleciors Regulation, 1803,
1822 IX The 2[Tamil Nadu] Revenue Malversation
_ Regulation, 1822,
1823 L1 The Mzdras Revenue Malversation (Amend-
ment) Regulation, 1823,
1828 VIT The 2[Tamil Nadu ;Subordinate Collectors and
Revenue Malversation (Amendment) Regu-
lation, 1828,
1832 1 The Madras Revenue Malversation (Amendment)
. Regulation, 1832,
3[TaMIL NADU ACTS.]
1865 Vi The 2[Tamil Nadu] Official Seals Act, 1865.
1866 I The 2[Tamil Nadu} Cattle-discase Act, 1866. .
1869 HI The 2[Tamil Nadu] Révenue Sutmmonses Act,
1869,
1893 v ’;?he Y[Tamil Nadu] Revesove Erquiries Act,
893, :
1894 I The 2[Tamil Nadu] Board of Revenue Act, 1894,
1920 1V The 2[Tamil Nadu] Children Act, 1920.
1920 VI The 2[Tamil Nadu] Town-Plonning Act, 1920, X
1923 V  The 2[Taxil Nadu] State Aid to Industries Act,
b 1922, o
1926 V  Tae 2[Tamil Nadu] Borstal Schools Act, 1925,
1930 IIT The 2[Tamil Nadu] Gaming Act, 1930, ;
1933 XX The Madras Commercial Crops Markets Act,

[1957: T.N. Act XXII

1933.

1 This expressicn was substituted for the expression
Regulations ” by the Tamil Nadv Adaptation ¢f Laws Order, 1970,

2 These words were substituted for the word * Madras *
by the Tamil Nadu

smended by the Tamil Nadu Adaptation of Laws (Second
Amendment) Order, 1969.

“Madras

Adaptation of Laws Order, 1569, as

8 This expression was substii.ut‘ed for the expression "Madras
Acts” by the Tamil Nadu Adaptation of Laws Order, 1970, :
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Year.  Numbér. Short title.
() I ) 0 |
. 1[T,AMIL Napu Acts]—cont.
1934 X The s‘[Tamll Nadu] Co-oi\eratwe Land Mortgage
a Banks Act,1934* .
193 .., . . XVi '{;;;;[Tamil Nadu] Fax_nine Relief Fund Act,
1937 I Thegi[gamil Nadu] Pronation of Offenders Act,
1937 X The 2[Tamil Nadu] Protiibition Act, 1937.
e % ;1;1:% famil Nadt] Entertaitinients Tax Act,
: 93
1940 XV The #Tamil Nadu] Livestock Improvement Act,
1940 XIX The % Tamil Nadu] Rinderpest Act, 1940.
1945 Xin Th;. 2[Tami1 Nadu] Prevention of Begging Act,

1947 XVI The [Tamil Nadu] Tuberoulosis Sanatoria

(Regulation of Buildings) Act, 1947.

1947  XXXI The H{Tamil Nadu] Devadasis (Prevention’ oi',‘!‘ -

Dedication) Act, 1947.

1947 ~,x5<xvr - The 2[Tan;1,11 Nadu] Shopsand ,Estabnshmonu

1948 ° © IO The '-’[Tamﬂ Nadu] SUppresqmn of Disturbances

Act, 19

1948 XXV The Cotton_ Gioning and. Pressing Factords”

(*[Tamil Nadu] Amendment) Act, 1948.

1950 o 'XXXIV The Code of Civil Procedure (Tamil Nadﬁ]if’“

Amendment) Act, 1950,

1951 . - XV The [ Tamil Nadu] Warehouses Act, 1951._

1953 X The Cotton Ginning and Pressing Factories ‘

(2[Tamil Nadu] Amendment) Act, 1953.4 L

_ 1 Thls expressxon was substxtuted for the expression “Madras' "
Acts” by the Tamil Nadu -Adaption,af LawsOrder, 1970,

. 2 These words were substituted. for, the word. ‘¢ Madras® byfhe‘ :
~ Tamil Nadu Adaptation of Laws Order, 1969, as amended by the .
Tamil N"adu Adaptatxon of Laws (Secénﬂ Amendment) Order, 1969,

) A *;Nogg the Tamil Madu . Co-operative Land Development Banks
C . o b R Lol
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Yéar. Number., Short title,
) 5 €))
1{TaAML NADU »Ap'rs]-——cont.
1954 Il T3§4 #[Tamil Nadu]. Contingency Fund Act,
1954,

1954 © XXX The % Tamil Nadu] Dramatic Performances
S “Adt, 1954, . S
1955 IX Tl‘iz ‘-’%Tamfl Nacu] Cinemas (Regulation) Act,

. ) S 5‘ . . ) . . .
1956 ~  XXXI The Code of Criminal Procedure (}Tamil

Nadu] Amendment) Act, 1956,

P

.

1 This expression was substit.ted for the eXpression ** Madras

" 2 These words were substituted for the word. ¢ Madr';a,s »

by the Tamil Nadu Adaptation of Laws Ord
amended by the Tamil Nady Adaptation of rL:I;V,s 1&&03& )

Amendment) Order, MW69,.

*
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